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Judgement

J.V. Gupta, J.—This appeal has been filed by the Land Acquisition Collector.
Punjab State Electricity Board, against the award of the Additional District Judge,
Ropar, dated October 3, 1975, whereby the amount of compensation awarded by
the Collector was enhanced from Rs. 400/- per biswa to Rs. 1100/- per biswa.

2. Notification u/s 4 of the Land Acquisition Act, (hereinafter called the Act), was
issued on July 23, 1970. The land measuring 5 bighas 12 biswas belonging to the
claimants was acquired thereunder. The Collector gave the award and valued the
land at the rale of Rs. 400/- per biswa. Dissatisfied with the same, the claimants
sought reference u/s 18 of the Act. The learned Additional District Judge framed
the following issues:

1. What was the market value of the land acquired on the date of publication of
the notification u/s 4 of the Land Acquisition Act ?

2. Relief.

Apart from the other evidence produced by the claimants, they also produced
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one sale deed, Exhibit A-1, wherein land measuring 3 biswas was sold for Rs.
3,000/-. Ajudhia Parshad, A.W. 2, proved the said sale deed and stated that his
wife Pushpa had purchased 3 biswas of land from Raj Kishan vide said sale deed
The land thus sold was out of khasra No. 4434/1, which is one of the khasra Nos.
acquired in this case. It is not disputed and has been found as a fact that since
the land acquired abutted on the Chandigarh-Kharar Road, it had immense
potentialities. On that basis, the learned Additional District Judge assessed the
market value of the land acquired at the rate of Rs. 1100/- per biswa, and
consequently, found that the claimants were entitled to the compensation on that
basis plus solatium and Interest. Dissatisfied with the same, the Appellant has
filed this appeal in this Court.

3. The only argument raised on behalf of the Appellant is that the land purchased
vide sale deed. Exhibit A-1, measured 3 biswas only and, therefore, the same
could not be taken to be the basis for enhancing the amount of compensation in
favour of the claimants-respondents.

4. After hearing the Learned Counsel for the parties and going through the
relevant evidence on the record, I do not find any merit in this appeal.

5. It was held in the State of Punjab v. Smt. Lila Wati (1981) 83 P.L.R. 138, that
a claimant is entitled to the market value of the land acquired by the
Government on the basis of the sale deeds fetching the highest value, prevailing
in the market, at the relevant time. Admittedly, three biswas of land was
purchased vide sale deed. Exhibit A-1, out of khasra No. 4434/1, which is one of
the khasra Nos. acquired in the present case That sale was made three months
prior to the issuance of the notification u/s 4 of the Act on July 23, 1980. There
being no evidence on the record to the contrary, I do not find any infirmity in the
order of the learned Additional District Judge, determining the value of the land
acquired in this case on the basis of the value of the land sold vide sale deed, Ex
A-1.

Consequently this appeal fails and is dismissed with costs.
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